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PtoducHm

y«ars Yam CkOh
OnUI.Kg.) (in Ml. sq. mts.)

1989-90 1883 19434

(b) The per capita avaifabflity of doth 
during the last 2 years was as foflows:

Year PercafOamfalbbBlty 
On sq. mts.)

1989-90 19.86

1990-91 20.89

(c) The total earning from exports during
above period of 89-90/90-91 was as follows:

rear Earning from exports
(Rs.biooi9s)

1989-90 W IZ31

1990-91 8362.87

(d) and (e): ContioHed doth produced 
by NTC Is distributed through NCCF/NTC 
retail outlets/State Federations/State co­
operatives and authorised retail dealers of 
NTC.

As far as Janata Cloth Is concerned 
adeast 85% of the total production of Janata 
Cloth is distributed through PiM c Distrftxi- 
tion System and such other approved agen­
cies.

ReeruitnMnt in Shipping Corporation of 
India

2S93. SHRI JE B N M  SHARiUIA: WIB 
the IMInisterof SURFACE TRANSPORT be 
pie^ped to rder to the reply given to Unstar-

rsd Question No. 168 on December.271990 
and state:

(a) whether the CBI bascslnce brobed 
the matter,

(b) If so, the details thereof; and

(c) the action taicen against the persons 
found guilty?

THE MINISTER OF STATE OF THE 
H«INiSTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTI^R ): (a) Yes, Sir.

(b) and (c): CBI has Informed that there 
Is sufficient material for prosecution in a 
Court of Liiw of Shri JAKambie, Shri 
A.G.Gopalakrishnan Nair and Shri K.C.Nalr. 
CBI has asked for sanction for prosecution of 
these three persons from Shipping Corpora­
tion of India Ud. Out of the three persons, 
Shri J.A.Kamble and A.G.Gopalvishnan Nair 
were employees of Shipping Corporation of 
India. On the basis d  departmental equiries 
conducted, SCI had eariier terminated the 
services of these two persons. Therefore, 
SCI has informed CBI that the question of 
SCI giving sanction for prosecution of these 
two persons does not arise. As regards the 
third persons Shri K.C.Nair, he is die Head 
^tester In a Government School at Trivan- 
dmm (Kerala) and the sanction for his prose­
cution is to i)e issuM by the Government d  
Kerala

Woricing of RRBs In Karnataka

2594. SHRI RAMCHANDRA VEER- 
APPA: Will the Minister d  FINANCE be 
pleased to state:
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(a)whattwrthaRegionalRuralBanksin 
Karnataka ara not working satisfactorily;

(b) if so, tha raasons tharofor; and

(c) tha staps Udwn or proposad to ba 
takan by tha Govemmont in this regard?

■me »«INISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBff) 
SINGH): (a) National Bank for Agricultura & 
Rural Davatopmant (NABARD) hava ra> 
portad that as at tha end of March, 1991, out 
of 13 Ragtonal Rural Banks functtoning in 
tha Stata of iCamataka, 8 incurrad tossas 
amounting to Rs. 2.83 Cforas wharaas tha 
remaining 5 made profits aggregating to Rs.
1.67 croras resulting in a net bss of Rs. 1.16 
eroras for the Stata as a whole.

(b) The reasons for the weak financial 
health of the Regional Rural Banks functton- 
ing throughout the country including those in 
Karnataka are attributabla to several factors 
like restrictton on the choice of clientele, area 
of oparatton, tow interest margin, mounting 
establishment costs particularly after imple- 
mentatbn of tha Award of the Nattonal In­
dustrial Trininal ale.

(0) NABARD, Rasan^a Bank of India 
and Govammant ara seized of tha problem 
of financial weadcness of the Regfonal Rural 
Banks and ara in the process of evolving 
appropriate financial measures foe making 
these institutions viable.

Ragistratloiv^nHWembarshlpCertlfl* 
cata of Export Promotion Council for 

Exporters.

2595. PROF. K.V.*mOMAS: Will tha 
MinisterofCOMMERCEbepiaasedtostate:

(a) whether it is necessary for tha ex­
porters to become Members of an Export 
Promotion Council and to hoM a valid Rag- 
istratnn-cum-Mambarship Certificate for

applyingforExim Scripsor advance Koancas;

(b) K so, tha raasons tharafbr; and

(c) the steps proposed to be takan by 
tha Government to simplify tha piocadura in 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRY O F COMMERCE (SHRI 
P.CHIDAMBARAM): (a) Yes, Sir.

(b) The reasons ara as under:-

(1) To estabGsh the Uentity of an ex­
porter.

(2) To collect tha export data.

(3) To make future projecttons of ex­
ports.

(c)Thafonnulatk)nofthaimport&Export 
Poltey and Procedures is a continuous proc­
ess. The appropriate conuctive measures 
are taken as and when consklered neces­
sary.

[TnmsblknH

Raopaning of CkMad Taxtlla Mills In 
Manaiasnira

2596. SHRI GOVINDRAO NIKAM: Will 
tha Minister of TEXTILE be pleased to state:

(a) whether the Board for Industrial and 
Fmanciai Reconstructfon has rejected the 
proposal for ra-opaning of tie textiia mills 
lying dosed in Maharashtra;

(b) if so, tha names of the MHIs lying 
dosed and not alfowed by B-.I.F.R. to start 
functtoning;

(c) the reasons therefor, and

(d) the steps proposed to be taken by


